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2. 

BEFORE THE NATIONAL GREENT TRIBUNAL 

CENTRAL ZONE BENCH BHOPAL 

3. 

Original Application No.97/2 022 (Cz) 
IA No. 48/2023 

Ann.1 

Ann.2 

Ann.3 

Ann.4 

Ann.5 

4. 

Place 
Dated: 

Kamal Tiwari 

Union of India and Others 

Versus 

Particulars 

I N D E X 

Reply to the OA 
On behalf of the 

Respondent No.15 

Affidavit in support of 
The Reply 

Documents 

Copy of the MSME Registration 

Copy of District Industry Centre 

/8/2023 

Page No 

Certificate dated 08.04.2013, 

Affidavit in support of 
Documents 

/-7 

Copy of the Electricity Bill 

Copy of Registration of 

Certificate dated 16.07.2018 
RerAgreemont 

i 

N 

GST 

Counset the Resrpyient) No. 15 

/S-7 

(SHIVNARAYAN BOHRA/ISKNDH SHARMA) 
ADVOCATES 
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BEFORE THE NATIONAL GREENT TRIBUNAL 

CENTRAL ZONE BENCH BHOPAL 

Original Application No.97/2022 (CZ) 
IA No.48/2023 

1. 

2. 

as under: 

Union of India and Others 

Humble 

Kamal Tiwari 

MAY IT PLEASE THIS HON' BLE TRIBUNAL 

Reply behalf 

Respondent No.15 (Shakti 

Engineering) 

made 

Versus 

On 

of 

That the humble 

respondent No.15 

in 

of 

of 

the 

the 

Construction 

the 

submit 

respondent has been 

aforesaid 

reply 

Orde 

OA in 

compliance 

25.7.2023 whereby IA for impalement of 

violators as party has been allowed. 

dated 

That the present OA has been filed 

inter-alia seeking relief to stoppage 

non forest activities, illegal 

upon forest land, illegal 

party 
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3. 

plotting, leveling of forest land and 

not to discharge untreated effluents 
and industrial waste in Khasra No.3 

and 10 of Nahargarh Wildlife Sanctuary 
and Eco Sensitive Zone. 

2 

That application for impleading as 

party respondent appears to have een 

filed by the applicant without 

verifying the facts SO far as the 

humble respondent is concerned. 

The humble replying respondent No. 15 

is doing its business at plot No. G 

676 (A) 

Business of answering 

wire 

Industrial 

and 

manufacturing and trading of aluminum 

Area RIICO. 

respondent is 

manufacturer of ACSR 

conductors. There is no pollution of 

any kind in this whole process. It is 

further important to mention that due 

to this work of answering respondent, 

there is no danger of any kind of 

pollution to Narhargarh wild life 

289



respondent 

further 

m
ade 

every 

possible 

effo
rt 

not 

answ
ering 

T
h

e 

S
a
n

c
tu

a
ry

 
. 

and 

a
c
t 

of 

kind 

an
y

 

V
iolate 

t
o

 s
ta

te
 

th
e
 

by 

issu
ed

 

notifications 

In
d

ia 

o
f 

G
overnm

ent 

and 

G
overnm

ent 

a
ls

o
. le

a
se

d
 

out 

hum
ble 

resp
o

n
d

en
t 

w
as 

T
he th

e 

Industrial 

Plot 

N
o.G

-676 
(A

) 

by 

th
e 

RIICO
 

on 

24.09. 

1997 

and 

thereafter 

th
e
 an

d
 

in
d

u
s
try

 

th
e
 

se
t 

respondent 

th
a
n

 

L
ater 

b
u

sin
ess. 

Commenced 

h
is

 

started
 

respondent 

answ
ering 

u
n

itS
, 

tw
o

 

fo
r 

business 

A
 

is 
plot 
No. 

w
hich 

sim
ultaneously, 

Jaipur 
and 

V
K

IA
, 

9D
, 

G
 

Jaip
u

r 

V
K

IA
, 

sta
rte

d
 

P
lo

t 
N

o. 

In
d

u
stria

l 
A

rea, 

W
a
s 

R
oad 

No. 

S
econd 

U
nit 

6
7

6
 

(A
), 

1
2

9
P

, 

in
 

registration 

fo
r 

applied 

a
n

d
 M

edium
 

a
n

d
 

Sm
all 

o
f 

M
icro

, 

issued 

M
SM

E 

b
u

t 

E
n

terp
rise, 

M
in

istry
 

fo
r 

u
n

it 
N

o, 

C
ertificate 

on 

01.03. 

2021 R
ajasthan, 

of 

G
o

v
ern

m
en

t 

T
h

e
 

A
-129P. 
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Jaipur 

C
e
n

tre
, 

Industrial 

D
istrict 

o
f 

fa
v

o
u

r 

in
 

certificate 

issued 

d
ated

 

o
n

 

respondent 

an
sw

erin
g

 

as 
C

e
rtific

a
te

 
of fa

r 

So 

08.04.2013. 

th
e
r
e
 

B
oard, 

P
o

llu
tio

n
 

C
ontrol 

S
tate is 

no 

need 

for 

obtaining, 

because 

th
e
 answ

ering 
respondent 

th
e
 

of 

b
u

sin
e
ss 

is 

s
till 

b
u

sin
ess 

and 

fu
rth

e
r 

he 

iS
 

a 
in

 

S
O

 

m
anufacturer 

o
f 

A
CSR 

C
onductO

r, 

W
O

rk
in

g
, 

of 

th
e
re

 

is 

no 

a
ir 

and 

w
ater 

pollution. 

w
hole 

th
e
 

th
e
 

process M
SM

E 

th
e
 

of 

C
opy 

P
h

o
to

stat 

d
ated

 

Agreem
ent 

R
ent 

R
egistration, 

C
en

tre 

In
d

u
stry

 

D
istrict 

25.04.2017, 

08.04.2013, 

dated 

C
ertificate 

Jaipur 

by 

issued 

B
ill 

E
lectricity

 

L
td

., 

N
igam

 

V
ita

ra
n

 

V
idhyut 

registration 
of 

GST 

C
ertificate 

issued 
dated 

In
d

ia
 

G
overnm

ent 

an
d

 

of 

filed
 

by herew
ith 

a
r
e
 

16.07.2018 

R
-5 

to
 

R
-1 

A
nnexure 

a
s
 

m
arked 

respectively. 
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is 

an
sw

erin
g

 
resp

o
n

d
en

t 

o
f 

T
hat 

u
n

it 

4
. 

not 

d
isch

arg
in

g
 

of 

u
n

treated
 

e
fflu

e
n

ts 
T

h
e 

S
a
n

c
tu

a
ry

. 

W
ild

life
 

N
ahargarh 

in
 

is
 

respondent 

hum
ble 

th
e
 

o
f 

u
n

it th
e
 

fro
m

 

place 

d
is

ta
n

t 

a 

at 

lo
cated

 

S
a
n

c
tu

a
ry

. 

T
h

a
t 

th
e
 

C
o

n
te

n
ts 

o
f 

th
e
 

OA 

a
s 

sta
te

d
 

5
. 

in
 

P
a
ra

 

N
o

.1
 

to
 

21 

a
re

 

d
e
n

ie
d

 

fo
r 

w
ant W

ith
 

re
la

te
d

 

know
ledge 

b
ein

g
 

not 

of 
th

e 

answ
ering 

respondent 

No 

15 

ex
cep

t 

P
a
ra

 
N

o.3 
th

e
re

o
f. 

P
ara 

N
o.3 

C
o

n
te

n
ts 

of 

a
s 

fa
r 

S
O

 

T
h

a
t 

6. 

it 

is 

su
b

m
itted

 

th
a
t 

th
e
 

is
 

cO
ncerned, 

G
O

vernm
ent 

of 

In
d

ia
 

h
a
s 

issu
e
d

 

G
azette 

8
.3

.2
0

1
9

 

by 

w
hich 

E
co 

N
o

tific
a
tio

n
 

on 

of 
N

ahargarh 
W

ildlife 

Z
one 

S
en

sitiv
e 

cannot 

w
hich 

declared, 

g
o

t 

S
a
n

c
tu

a
ry

 

T
he running 

requisite 

1
5

 

retrospectively. 

be 
g

iv
en

 
effect 

is
 

N
o. 

respondent 

hum
ble 

u
n

d
e
r 

in
d

u
stry

 

h
is

 th
e
 

o
t 

p
erm

issio
n

 
/ lic

e
n

se
 

/ co
n

sen
t 

th
e
 

t
o

 

p
rio

r 

Im
uch 

G
o

v
ern

m
en

t 

S
ta

te
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sa
id

 

n
o

tific
a
tio

n
. 

N
o 

new
 

in
d

u
stry

 

has 
h

u
m

b
le 

th
e
 

by 

e
s
ta

b
lis

h
e
d

 

b
een

 

e
x

is
tin

g
 

of 

expanded 

n
o

r 

respondent 

it 
w

ith
in

 

in
d

u
s
trie

s
 

n
o

r 

p
e
rm

itte
d

 

to
 

th
e
 

b
o

u
n

d
a
rie

s 

o
f 

E
co 

S
e
n

sitiv
e
 

Z
one. n

o
t 

is 

re
sp

o
n

d
e
n

t 

h
u

m
b

le 

T
he 

e
fflu

e
n

t 

u
n

tre
a
te

d
 

an
y

 

d
isch

arg
in

g
 

m
ay 

be 

ap
p

lican
t 

T
h

e 

fro
m

 
th

e
 

u
n

it. to
 

proof 

s
t
r
i
c
t
 

su
b

m
it 

to
 

d
ire

c
te

d
 

of 

alleg
atio

n
 

th
e
 

s
u

b
s
ta

n
tia

te
 

in
 

th
e
 

d
isc

h
a
rg

in
g

 
u

n
treated

 
e
fflu

e
n

t 

S
a
n

c
tu

a
ry

. 

su
b

m
issio

n
s 

a
fo

re
sa

id
 

th
e 

T
h

at 

7
. 

a
v

e
rm

e
n

ts 

th
e
 

s
u

ffic
ie

n
tly

 
c
o

n
tro

v
e
rt 

for 
im

pleding 

applicant 

nade 
by 
th

e
 th

e
 

resp
o

n
d

en
t 

as 

v
io

la
to

r 
/ p

a
rty

 

and 
a
s 

re
p

ly
 

th
e
 

and 

acco
rd

in
g

ly
 

d
ism

iss 

th
e
 

OA 

ag
ain

st 

is 

ju
stic

e
 

to
 

co
n

sid
er 

th
e
 

sam
e 

the 
respondent. 

of 

in
te

re
s
t 

in
 

it 

S
u

ch
 

a
s
 

th
e
re

 

fo
re

, 

m
ost 

hum
bly 

prayed 

aforem
entioned 

rep
ly

 

m
ay 

k
in

d
ly

 

It 
is

, 

th
a
t 
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7 

an
d

 

re
c
o

rd
 

O
n

 

ta
k

e
n

 

an
d

 

be 
a
c
c
e
p

te
d

 

n
o

t 

is 

15 

N
o. 

resp
o

n
d

en
t 

a
n

sw
e
rin

g
 

a
n

d
 

a
c
tiv

itie
s
, 

fo
re

s
t 

d
o

in
g

 
any 
non 

n
o

t 

to
 

d
isc

h
a
rg

in
g

 

u
n

tre
a
te

d
 

e
fflu

e
n

ts
 

W
ild

life
 

in
 

w
a
ste

 

in
d

u
s
tria

l 

a
n

d
 

Z
one 

and 
be 

kindly 

S
an

ctu
ary

 

and 

E
co 

S
e
n

sitiv
e
 

acco
rd

in
g

ly
 

m
ay 

OA 

th
e
 d

is
m

is
s
e
d

 
w

ith
 

C
o

sts. T
h

ro
u

g
h

 
C

ounsel 
Y

ours! 
H

um
ble 

R
espondent 

{
S

h
iv

 

N
arayan 

B
o

h
ra, 

Isk
an

d
h

 

Sharm
a} 

A
d

v
o

cates 
9

4
1

4
0

-7
4

7
3

4
 

76658-37411 
E

n
ro

lm
en

t 
N

o. 
R

/4
6

5
/1

9
9

4
 

E
m

ail: 
advocatesnbohra1969@

 
gm

ail.com
 

M
o

b
ile

 
N

o. 
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B
EFO

R
E 

TH
E 

NATIONAL 

G
REEN

T 

TRIBU
N

A
L 

CENTRAL 

ZONE 

BENCH 

BH
O

PA
L 

O
riginal 

A
pplication 

N
o.97/2022 

(CZ) IA
 

N
o.48/2023 

K
am

al 
T

iw
ari 

V
e
rsu

s 

U
nion 

of 

In
d

ia 

an
d

 

O
thers 

A
FFID

A
V

IT 
IN

 

SU
PPO

RT 

OF 

REPLY
 

H
ajari 

S
h

ak
ti 

G
-676 

(A
), 

years, 

about 
2 of 

N
itin 

D
angayach 

Son 

of 

S
hri S

ig
a
n

a
to

ry
 

A
ged I

n
d

u
s
tr

ie
s
, 

D
angayach, 

I, L
al 

A
uthorized 

P
lot 

V
K

IA
, 

Jaip
u

r 

do 

hereby 

tak
e 

oath 

an
d

 

sta
te

 

as 
u

n
d

e
r: 

E
ngineering of S

w
e
a
r 

C
onversant 

am
 

w
e
ll 

T
hat 

b
ein

g
 

authorized 

sig
n

ato
ry

 
of 

th
e
 

fa
c
ts

 
and 

resp
o

n
d

en
t 

N
o.15 

I 

th
is 

affid
av

it. 

w
ith

 
th

e
 

1. 

to
 

C
ircu

m
stan

ces 

a
n

d
 

Com
petent 

am
 

th
e
 Ca

se
 

in
stru

c
tio

n
s 

and 
b

e
lie

f 
b

ased
 

m
y 

T
hat 

annexed 

rep
ly

 

has 

been 

d
rafted

 

by 

w
hich 

is 

tru
e
 

an
d

 

co
rrect 

to
 

th
e
 

b
est 

u
n

d
er o

ffice 

record 

and 

le
g

a
l 

advice. 

my 
know

ledge 

C
ounsel 

2. 

O
n 

(D
eponent) 

V
ER

IFIC
A

TIO
N

 

is 
hereby 

m
y 

D
eponent 

not 

of 
S

O
 

d
o

 
h

av
e 

a
ffid

a
v

it 

b
e
s
t 

th
e
 

afo
resaid

 

to
 L
 

a
n

d
 

h
elp

 

nam
ed 

th
e
 b

elief 
C

O
rrect 

th
e
re

in
, 

any 
m

aterial 

a
b

o
v

e
 

th
a
t 

an
d

 

th
e
 

v
e
rify

 

k
n

o
w

led
g

e, 
Suppressed 

t
r
u

e
 

m
e 

G
O

D
. 

I, 

t) ATTESTED 

A
M

ISS ADVNiE 
OATH 

COMMIsSIONER 

GAUTAM 
RAJ 

JAIN 

H
iG

 26A
1!e 

23 

th
e
 of 
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SUIÉOFESTERPRISE 
HTEOFESTERPRSE 

SOCIAL CATEGORY OF 
ENTREPREXEUR 
NAME OF UNIT(S). 

OFFICAL ADDRESS OP ENTERPRISE 

DATE OF NCORPORATIONI 
3EGISIRATIOsOF ENTZRPRISE 
DATE OF COMMENCEMENT OP 

PRODLCIIONSBUSINESS 
KATIONAL IND=STPY 

CLASSLFICATION coDE(S) 

REGISTRATION CERTIFICATE 

DATZ O7 UDYAM REGISTRATION 

Our small hands to 
make you LARGE 

1. Distrin Jndostries Centre: 

2. MSME-D1: 

Ministry of Micro, Small and Medium 

ror 2ny ssistantE, you may contact: 

Flat/Drieloek Nu. 
VillazeTowa 
RondIStreLane 
State 

govornmentof lndia 

51cbile 

UDYAM 

SHAKI1 ENGINEERISCNDUSTRJEs 

|27-

IC2 1iit 

ahufact ure 
of electrcal 

equípaeot 

JALPUK HAJASIA 

A-129 P 

JAIPU CIrYAJASIHAN) 

|JAIPUK 
ROAD NO.9D 

RAJASTIHAN 
828144226 

SHAKTI ENGINEERING INDUSTRIES 

Entorprisos 

UDYAM-RJ-17052553 

(SMALL Durisz Prevlous aasclal Yar) 

NIC4 DIdt 

|City 

|District 
Email; 

ae Plonn emlnmsmo ammecharsoiong 

SMALL 

2732- Manufacture of otber 
electronic and electric wires 
apd cables 

MANUFACTURING 

Name of Premies/ Bulldloz 
Block 

CENERAL 

Name os Unit() 

18/03/200s 

s e ysn urdreve) t sttus of n eaterprik, tht berefit of the Goveramest Schemes will be avalled as per he provisloas of Notincatlon Na. s0. 21NE) daicd 

18/03/2005 

Dte T s It td 'eme. pature requred Printed from htipsdyareg1stratsoa gov in & Dle of prung- 1UI2021 

ROAD o.9D 
VKI 

01/03/2021 

VKI AREA JIPUR 

JAIPUR, Pla 02013 

NITINDANGAYACHZHOTMAILCOM 

NICS Diglt 
Actyity 27320 - Manufacture of other dectrondc and electric wres Masalactariag aDd cables (iasulated wire aed cable nade of steel, copper. slumlolum) 

BEÀ 
CHAMPION 

with the 
Ministry of 
MSME 
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3. 

7 

M/S. SHAKTL ENGINEERING INDUSTRIESSASlILED MEMORANDUM FOR A 
ENTERPRISE AT THE ADDRESS G-676tA).ROAD-NON2, VJK.LAREA JAIPUR FO tuE ITEM/ITEMS ANDICATED BELOW AS PER THE FACTS STATEVAN FORM NO. 10053MND ALLOCATED ENTREPRENNRS MEMQRADUM NO. AS BELOW: 

DETAILS OF ITEM/ITEMS TO BE MNHEAGTURIN/SRAterTO-DE PROVIDED. 
Sr. 

8. 

No. 

9. 

1 

No. 
1 

ACSR CONDUCTOR 

Item of Manufacturc/ typc scrvice to be rendcrýd 

DPC WIRE ALUMINIUM 
DPC WIRE COPPER 

SUPER ENAMELED WIRE 

GOVERNMENT OF RAJASTHAN 

Rs 6,59,000/ 

DETAILS OF PLANT AND MACHINERY AS PER DATE-WISE INVESTMENT 
Sr. Investment in Plant and Machinery/Equipments 

6.. DATE OF ISSUE 

62. MICRO/SMALL 
61. DATE OF CHANGE OF CATEGORY FR 

D0strict Industrles Centre, Jaipur (Urban) 

TO SMALL/MEDIUM OR VICE VERSA. 

NATURE OF ACTIVITY 

ACKNOWWLEDGEMENT 
Part-ll 

(MANUFACTURING-1, SERVICES-2) 
CATEGORY OF ENTERPRISE 

Date: 08/04/2013 
Place: Jaipur 

4. -NOTE: THE ISSUE OF THIS ACKNOWLEDGEMENT DOES NOT BESTOW ANY LEGAL RIGHT. THE ENTERPRISE IS REQUIRED TO SEEK REQUISITE CLEARANCE/LICENSE/PERMIT REQUIRED UNDER STATUTORY OBLIGATION STIPULATED UNDER THE LAWS 0F CENTRAL GOVERNMENT/STATE GOVERNMENT/UT ADMINISTRATION/ CoURT ORDERS. 

(MICRO-1, SMALL-2, MEDIUM-3) 
ENTREPRENEURS MEMORANDUM NO. 08 

Capacily in casc of Initial date of productíon/ 
manufacturc commencement of service 

1500 MT 
200 MT 

200 MT 

100 MT 

NEGFURNG /eReE 

Date of Investment 

01.04.2011 

13.05.2010 TO 01.03.2011 

MICRO 

D 

D M 

o22os3 

0 3 

PART-II 

WITHONGOEAL 

Note-The Number allotted at No.9 can be used by the enterprise o it's letter heads, supply oe sheets, invoices, bills and other related documents vide Govt. of Indla circular No. +/3($)/2014 Pol. dated 27-11-2012 
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202305 

11000 

Ang Month Tariff Code 

Voltage ofMetering On 
Supply HTLT 

Meter No. 
1 

A716 

Reate of Exemption 

30109441 
30109442 

30109443 

187.5 

210471007301 

Billing Demand 

&1Z7 

Energy Charges 
(1) 

441939.81 

9847.5 

Peak Hours 

Consumtion 
(06:00 to 10:00) 

(A) METER READING & CONSUMPTION: 

Unpaid FNB 

CURRENT TCS 

NET ND 

Amount Paid 

J6373K 

509596.96 

Previous Bill Due 

Previous Bill Amount 

Date of Payment 

SO00 

Date of Connection 

(B) CHARGES & SURCHARGES 

Bank Details for 
payment through 

RTGSINEFT 

KVA 
|KVAH 

Nature 

|KWH 

Sactioned 
Load(HPIKW) 

Acc No, 

Area code 

400 

472040 

Exemption upto 

Av. P.F 

17-04-23 

R 

472040.27 

of Meter 
2 

0.986 

17-04-23 

06-06-18 

Fixed 
Charges 

(2 

50625 

TOD Surcharge 

5391.51 

LP.S. on Old 
Arrears 

Total Current 

539866.81 

ED EXEMPTION DETAILS 

94260001 

CPP Capacity 
(KVA) 

Ind.code 

25 

0 

NET ED 

24215.88 

(BILL FOR LARGE INDUSTRIAUSCHEDULE LTIHT-5 TARIFF CONSUMER) 

Present Reading 

(3) Total 
(1+2) 
Rs. 

492554.81 

Rate 

0.07 

927584. 
882480.75 

Test/Open access 
Units 

0 

Beneficlary : JVVNL 

LPS on Current Dues 

(E. & 0.E.) For Instructlons and Code lst eto, please see overleaf: 

IFSC Code: YESBOCMSNOC 

60. 

Account No. : JWNL1210471007301 

JAIPUR VIDYUT VITRAN NIGAM LIMITED 

Payment of this bll should be made at collectlon center ot 

M.Class 

Accuracy 

Contract 
Demand(KVA) 

ARREAR ND 

Solar ED Amt. 

AEN G- VKIA 

Base Unit 

AEN Mob. No.:2333565 
Phone :2333565 

Consumer Status 

Consumer E-Mail : 

250 

DETAIL OF FUEL SURCHARGE 

Five Lac Thirty Nine Thousand Eight Hundred and Sixty Seven Rupees Only 

Reading Date 

4 

202305 

Last Reading 

05-05-2023 
75% Of Contract Consumer Mob 

No 

907127.85 
862300.85 

Net KNH Cons. To Bill at 
LIP rate 

60539.7 

Excess Demand 
Surcharge 

Amount 

47154.7 

187.5 

6053.97 

NET W.C.c. 

Progresive Unit 

L.P.S. on FNB 

ARREARED 

60540 

BIll lssue Date 

R 

9828144226 

Lodgar Koopor 

Bill No.: 

Difference 
(3-4)=5 

Code 

CURRENT ND 

NULL 

509596.96 

Sundry Units DriCr 

PE Incentive 

10969.04 

Power Factor Surcharge 

NET UC 

Due Date Of 
Payment 

Capacity 

15-05-2023 

20456.85 
20179.9 

60.1 

DEBCR 

ARREAR WCC 

052319700 

PAN No 

N.o, 

BIl| Duracatlon 

AARPG4483C 

Ra. 

Multiplication 
Factor 6 

KWH Consp. 
For MIS Purpose 

60539.7 

Meter 

Drfference of Capping 
Energy Charges 

CURRENT ED 

Load Factor Rebate 

24215.88 

0 

AAQ-I 

0 

ARREAR UC 

NET TCs 

ROOFTOP SOLAR DETAJLS 

Aooes 

3 

3 

Rs. 

Avallable Security Depost againt (Amount in 

Biling_ cycle: 

3 

Rs.) 

1.Elec. Consumption 

2. Meter Security 

3. CTIPT Security 

GSTIN 

INCENTVES & REBATES 

Consumer's Name & Address 
DEVAL INDUSTRIES G 676A ROAD NO. O9F2 JAIPUR VKIA INDIA 

Consumption (5x6)-7 

900 

MF 

Off Peak Consumtion 

(00:00 to 06:00) 

7230.3 

CTPT Rent 

G 676A ROAD NO, 09F2.. 

Notice: if the amount of this bill ls not pald In 15 days from the due date mentloned for paymant. the connectlon ls llable to be disconnected under section 56'A' of the Electrlcity Act. 2003 without any further Infonnatlon / notlco. 

61370.55 
60539,7 

TOD Rebate 

Misc. Deblts(+) / () 
E.D, W.c.c. 

Rs. 

null 

3958.59 

CURRENT WCG 

6053.97 

ARREARTCS 

180.3 

486358 

8000 

20000 

Generation 

Gross Consumption 
Including 
transformer 

539867 

Urban Cess 
R3, 

0 

TransfomerrentDeferred Fixed charges/rebate 

61370.55 
60539.70o 

Base MonthNew 

Consumption 
35262 

IncrementaNew Rebate 

Net Payable Amount 

180.30 

-21486.43 

ARREAR TOTAL 

GURRENT UC 

TCS 

AAO.(HTB)/ SrAO(GA-HQJAuthorised Slgnatory 
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Registration Number: 08AHTPD2284MIZS 

2. 

3 

4 

6 

7. 

8. 

|Legal Name 

Trade Namc, if any 

Constitution of Business 

Name 

Address of Principal Place of 
Busincss 

Date of Liability 

Period of Validity 

Type of Registration 

|Signature 

Particulars of Approving Authority 

Designation 

Jurisdictional Office 

Goverment of India 

'orm GST RE(G-06 

/See Rnle I0()| 

Registration Certificate 

9. Date of issue of Certificate 

PUSHPA DANGAYACH 

SHAKTI ENGINEERING INDUSTRIES 

|Proprictorship 

A-129 P, ROAD NO. 9D, V.K.I. AREA, Jaipur, Rajasthan, 

|302013 

01/07/2017 

From 

|Regular 

Validity unknewe 

01/07/2017 

Digitally signed bb GOODS 
AÑD SERVICESTAX NETWORK 1 
Date: 2018.07.1622:07:31 IST 

16/07/2018 

To NA 

Note: The registration certificate is required to be prominently displayed at all places of business in the State. 

This is a system generated digitally signed Registration Certificate issued based on the decmed approval of application on 01/07/2017. 
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GSTIN 

Legal Name 

Trade Name, if any 

0SAHTPDN4NZS 

Sr. No. 

PUSHPA DANGAYACH 

Details of Additional Places of Business 

Address 

SHAKTI ENGINEERING INDUSTRIES 

Total Number of Additional Places of Business in the Stute 

G-676A, ROAD NO,9F2, VKI AREA, Jaipur, Rajasthan, 3020 3 

Annexure A 

/3 
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A
nnexure 

B
 

14 08A
H

TPD
2284M

 
1Z

S 

GSTIN PU
SH

PA
 

DANGAYACH 

Legal 
Name SHAKTI 

EN
G

IN
EERIN

G
 

IN
D

U
STRIES 

Trade 

Name, 
if any 

Details 
of 
Proprietor 

PU
SH

PA
 

DANGAYACH 

Name 

1 

PRO
PRIETO

R 

Rajasthan 

D
esignation/Status 

Resident 
of State 
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G 220861 

500.. 

25 MAY 2017 
JaJFir (Rajastha 

NolaryPublic 
Subhnsh Çhandrs 

/AnESTgD 

INDIA NON JUDICIAL 

RUPEES 
FIVE HUNDRED 500 

ART INDIA 
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(erRT 3- ) 10% 4. 

(rRT 3- )- 10% vy.a 25 APR 2017, 

t7, . 01/1-11 

kary PR 2017 

ebrugyoo 

99 

303



2
)
 

1 

9
i-

2
, 

2 
3 

4 

p
T

.3
 

tiulY
rfublic 
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(3) 

7 
8-

9 
10 

(;h 
Chandra, Reg 

No, 
B428 

1 

Subbsh 
hanora 

Nolsr 
Public 

JIMr 
(Ralas1h3 

25 
MAY 

2017 
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B
E

FO
R

E
 

TH
E 

N
A

TIO
N

A
L 

G
R

EEN
T 

T
R

IB
U

N
A

L
 

C
EN

TR
A

L 

ZO
N

E 

BEN
CH

 

BH
O

PA
L 

O
rig

in
al 

A
p

p
licatio

n
 

N
o.97/2022 

(CZ) 

IA
 

N
o

.4
8

/2
0

2
3

 
K

am
al 

T
iw

ari 

V
e
rsu

s 

Ü
nion 

of 

In
d

ia
 

a
n

d
 

O
th

ers 

A
F

F
ID

A
V

IT
 

IN
 

SU
PPO

R
T 

OF 

TH
E 

D
O

CU
M

EN
TS S

h
ak

ti 
G

-676 
(A

), 

about 
42 

years, 

o
f 

N
itin

 

D
angayach 

Son 

of 

S
h

ri 

H
ajari 

V
K

IA
, 

Jaip
u

r 

do 

hereby 

tak
e 

oath 

and 

state 

S
ig

an
ato

ry
 

In
d

u
s
trie

s
, 

A
ged 

D
angayach, 

I, L
al A

u
th

o
rized

 

P
lo

t 

E
n

g
in

eerin
g

 C
onversant 

and 

T
hat 

being 

authorized 

signatory 
of 

the respondent 

N
o.15 

I am 

w
ell W

ith 

1
. 

of S
W

e
a
r 

circum
stances 

to
 

Com
petent 

a
m

 
fa

c
ts 

an
d

 this 
affidavit. 

th
e 

th
e
 Case 

P
hotostat 

C
O

rrect 

T
hat 

anneX
ed 

dcum
ents 

A
nnexure 

R
-1 

to
 

Copy 
of 

the 

original 
/ office 

copy. 

a
n

d
 

tru
e
 

a
r
e
 

R
-5 

2. 

(D
eponent) 

VERIFICATION 

is
 

hereby my not 

of 

d
o

 
have 

affidavit 

b
est 

Deponent 
th

e
 

an
d

 

to
 

aforesaid 

so 
help 

I 

th
e
re

in
, 

th
e
 

verify 

I, 

nam
ed 

th
e
 

Correct 
belief 

material 

any 
above 

that 
an

d
 

knowledge, 
Suppressed 

tru
e
 

me 
GOD. (Deponent) 

ATTE^TED 

OM 

OAFA 
COMMISSIONER 

JAIPUR 
BENCH, 

JAIPUR 
RAJASTHAN 
HIGH 

CoUR 

ADVOCATE 
GAUTAM 

RAJ 
JAIN 

H
IG

H
 

as 
u

n
d

er: 

SIMMOSION 
COUR 
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V
A

K
A

LA
TN

A
M

A
 

B
EFO

R
E 

T
H

E
 

H
O

N
'B

L
E

 

N
A

TIO
N

A
L 

GREEN 

TR
IB

U
N

A
L, 

CEN
TRA

L 

ZO
N

E, 
B

EN
C

H
, 

B
H

O
PA

L 

Original 

Application 

No. 

97/2022 
(CZ) 

IA 
No. 
48/2023 Kam

al 
Tiw

ari 
Versus 

Union 
of 

India 
&

 

Others Know 
all 
men 

1in 

the 

above 

case 
do 

hereby 

make, 

constitute 

and 

appoint 
Mr. 

Shiv 

N
arayan 

Bohra, 

Iskandh, 

A
dvocates, 

m
y/our 

true 

and 

law
ful 

attornevs, 
for 

m
y/our 

nam
e, 

and 
on 

m
y/our 

behalf 
to 

appcar 

plead 

and 
act 
in 
the 

said 

case, 

and 

more 

particularly 
to 

cdraw, 

make, 

present, 

withdraw, 

am
end 

represernt 
and 

verify 

petition, 

plaints 
or written 

statements 
and 
to 

make, 

present 

applications 

petition 
in 
the 

court, 
to 

present, 

withdraw 
and 

receive 

docum
ents 

and 
any 

money 

from
 

the 

court 
or 

form
 

the 

opposite 

party 

either 
in 

execution 
of the 

decree 
of otherwisc, 
and 
on 

receipt 
of 

paym
ent 

thereof 
to 

sing 

and 

deliver 
for 

me/us 

proper 

receipts 
and 

discharges 
for 
the 

sam
e, 

to 

compromise 

or 
to 

refer 
the 

case 
to 

arbitration, 
to 

seek 

execution 
of the 

decree 
or 

any 

orders 
in 

the 

casc, 
to 

draW
, make 

present, 

withdraw, 

am
end 

and 

represent 
any 

memorandum 
of appeal 
or cross 

objections 
in 

any 

appeal 

arising 
or to 

seek 

reviews 
or 

revision 
of any 

judgm
ents, 

decree 
or 

order 
in 

the 

case, 
to 

appear, 

conduct 
and 

plead 
in 
all 

such 

writ/appeals/revisions 
and 

reviews, 
and 
to 
do 
all 

other law
ful 

acts 

and 

things 
as 

effectually 
as 

I/w
e 

could 
do 

the 

sam
e 

whether 

being 

personally 

present 
or 

otherwise, 

m
y/our 

said 

counsel 

is/are 
also 

hereby 

authorized 
and 

em
powered 

to 

instruct, 

engage 

or appoint 
any 

other 
any 

other 

counsel 
or counsels 
to 

appear, 

plead 

and 
act 

with 
or 
for 

him
/them

 

in 

his/their 

absence 
or otherwise 
as 

my/our 
said 

counsel 
my 

think 

proper 
to 
do 
so, 
all 
acts 
of 

such counsel 
or counsels 

shall 
be 

equally 
and 

similarly 
and 

binding 
on 

m
e/us 

as 
if done 
be 

m
y/our 

said 

.S
H

A
S

.E
S

S
S

0
9

.e
IN

A
. 

IN
 

WITNESS 

W
HEREOF 

I/w
e 

have 

hereto 
set 

my 

/our 

hand(s) 

and 

delivered 
to 
the 

2
. 

2
2

3
_

d
a
y

 
of_ the 

at said 
counsel(s) 

CLIENT 
(s) 

Shiv 

Narayan 

Bohra, 

Advocate 

Enr. 
No. 
R/465/1994 

c
o

U
N

o
. 

2. E-mail: 
advocatesnbohra1969ugmail.com 

Mob. 
9414074734 

by 

these 

presents 
that 

I/w
e 

the 

undersioncd 

ts
T

S
)
O

M
 

Son 
of Shri 

ÍT
A

A
.R

e
s
id

e
n

t, 
o 

counsel 
and 
as 
if done 
by 

m
e/us 

personally. 

I/w
e 

hereby 

agree 

that 
if any 
part 
of the 
said 

counsel's 

fee 

rem
ains 

unpaid 

before 
the 

first 

hearing 
of the 
case 
or 
if 
any 

hearing 
of the 

case 
be 

fixed 
on 

tour or at any 

other 

place 

except 
the 

usual 

court 

prem
ises 

,then 

m
y/our 

said 

counscl 
will 
not 
be 

bound to 

appear 

before 

the 

count. 

The 

counsel's 
fee 

now
 

settled 

and 

agreed 
to 
is 
in 

respect 
of this 

court and 
for 
the 

pending 

proceeding 

only. 

Any 

fresh 

action 

hereafter 

taken 

will 

enitle 
the 

counsel 
to 

fresh 

fees 

I/w
e 

also 

agree 

that 
if the 

case 
be 

dism
issed 

in 

default 
or it be 

procceded 

ex-party 

under any 

cirCumstances 

whatsoever 
the 

said 

counsel 

shall 
not 
be 

held 

responsible 
for 

the 

sam
e 

and 
all 

whatsoever 

m
y/our 

said 

counsel 

shall 
do 
in 

connection 
with 

the 

said 

case, 

I/w
e 

do 

hereby 

agree 
to 

ratify 

and 

confirm 
.any 

costs 

awarded 
in 
the 

case 
at any 

tim
e 

in 

my/our 

favour 

shall 

from
 

part 
of 

the 

counsel's 

claim 
and 

shall 
be 

payable 
to 

him
/ 

them
 

in 

addition 
to 

his/their 
fecs 
in 

the 
case, 
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